
Arifa Khatun-VS-State of Assam

(Present: N. Goswami, Addr. sessions Judge (FTC), Sonitpur, Tezpur.)

27-09-2022
ORDER

This is a petition fired u/s 439 of crpc with prayer for
an order to release accused Raja Ahmed on bail in connection
with Tezpur pS Case No. 995/2022 uls 29415061326/307/34 of
IPC.

The called for case diary has been received.

I have heard the rearned counser for the accused and
also the learned Addt pp for the State.

The facts of the case, in brief are that on 15-09 -2022
an FIR was rodged by one Dimpi Baruah at the Tezpur pS

stating therein that on that day at about 6.00 pm, white her
husband Ranjan Baruah was sitting in his computer shop at LB
Road, Tezpur, the accused Raju Ahmed and Naser Hussain,
came to the shop and rebuked the informant's husband with
obscene ranguage and assaurted him with sharp weapons in
'their hands. As a result, the informant's husband sustained
injuries in various parts of his body.

Based on that ejahar; Tezpur ps case No. 995/ 2o2z
was registered uls 294150613261307134 of IpC. The accused
was arrested on L6-09-2022 and since then he has been in

custody.

The learned counsel for the accused has submitted
that the injury report reveals that the informant's husband
sustained simple injury which shows that there was no attempt

/',' -h murder.It----'



However, the nature of injuries sustained by.the

victim is not the only decisive factor to asceftain whether there

. A-. was any attempt to murder on the part of the accused. The
rLc Ltl I

f r, '1', rr*{" investigation is in the nascent stage and the intention of the
-r I,tr.t \rf . accused is not revealed from the records. The IO needs to be

Y !, - ,y* afforded some more time for proper investigation of the case.

;qt" As such, the bail petition is rejected at this stage.

Return the case diary in sealed cover.

With this order, this Misc case is disposed of.

(P //
Addl Sessibifi5 Judge(FTC),

Sonitpur, Tezpur


